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'CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH: JAIPUR

REVIEW APPLICATION NO.24/13 IN O.A.NO.41/2013
DATED THIST HE TWENTY SECOND DAY OF APRIL, 2014
HON'BLE DRK.B.SURESH, MEMBER (J)

' HON'BLE SHRI ANIL KUMAR, MEMBER (A)

Om Prakash Vijay,

Son of Shri Mahadev Prasad Vijay,

Aged about 53 years,

Resident of 964-B. Barkat Nagar,

Tonk Phatak, Jaipur

presently working as Assistant

office of Director, RGDC

(Rajasthan Geo-Spatial Data Center),

Survey of India, Vidhyadhar Nagar,

Jaipur. . o .... Applicant

(By Shri C.B.Sharma, Advocate)
Vs.

1.Union of India
Through Secretary,
Government of India,
Department of Science and Technology,
Ministry of Science and Technology,
Technology Bhavan,
New Mehrauli Road,
New Delhi - 110 016

2.Surveyor General of india,
Survey of India,
Hathi Barkala Estate,
Dehradun (Uttara Khand)
- -248 001.

3.Additional Surveyor General,
Western Zone,
Survey of India,
Vidyadhar Nagar,
Jaipur — 302 023




4.Director,
RGDC (Rajasthan Geo-Spatial Data Center),
Survey of India, -
Vidyadhar Nagar,
Jaipur — 302 023. | ....Respondent
ORDER
DR.K.B.SURESH, MEMBER (J):

This Review Application is raised on a foundation that in re fixing
the pay the original respondents have acted within the provision of law. But
the question which was canvased was an effect of the Hon'ble Apex Court
order wherein the Hon'ble Apex Court following the Rule in Sahib Ram case
held that when recovery is to be made from lower level employée the effect
which would have on their life is to be taken into account. Aﬁer 27 years the
effect of such recovery wc(>u|d be very heavy on a person like the applicant.

Therefore after having considered all the points we were in
respectful agreement with the Hon'ble Apex Court and held that in the
circumstances of the case no recovery could be hadé after(27 years. The

subsequent decision of the Court is also in this point.There is no merit in the

Review Application. Dismissed. No Costs.

(ANIL KUMAR) (DR.K.B.SURESH)
MEMBER (A) MEMBER (J)
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